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M/s J.K. Enterprises   ….                   Appellants 
 (Rep by Ms. Priyanka Goel, Adv.) 

                                           
 

 

VERSUS 
 

CCE, Alwar                      .…                      Respondent 
(Rep. by Sh Vivek Pandey, DR) 
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ORDER SHEET 

 

  The learned counsel for the Appellants prays for and is 

granted four weeks’ time to place on record a certificate that 

Vodaphone had actually discharged its tax liability for the sim 

cards/recharge coupons supplied to the Appellants.  

 

2. List on 07 February, 2019.   
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